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Purchase from State Government 

404. SHRI VAYALAR RAVI; Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether Government have decided 
to give no preference to the public sector 
industries under the State Gov. ernmente 
in the matter of purchase for the Central 
Government requirements; and 

iiM   if so,   the  reasons  therefor? 
THE MINISTER OP STATE IN THI- 

MINISTRY OF INDUSTRY (SMT.   
KRISHNA    SAJfl): (a)   and  (b) 

The policy  on purchase   preforance 

announced by the Central Govem- 
allows purchase preference to 
the Central Government public enter 
prises only when they deal with an 
other Central Governnent enterprise* 
or a Central Government Depart- 
Ind Bed by the Cent- 
ral Government fot implementation hy 
Central Government public' enterprises 
cannot be ari'lied no StaLe Government 
enterprises. 

Inordinate delay in disposal of oases 
in Courts 

40$.. PROP. VIJAY KUMAR MAL~ 
HGTP. V i the PRIME MINISTER be 
pleased to state: 

fa) whether the Chief Justice fit India 
has exprer;sesd anxiety and un-happiness 
over the inordinate delay in the disposal 
of cases in the courts including the 
tribunals and desired to bring about 
improvement in the dis. posal therein; 

(b) if Btf, the sttps Government hsvc 
'taken or propose to take in the 

''ri 
(r) whether Government are not giving 

the benefit of the judgment of the 
Supreme Court given in any one case to 
other similar cases, 

(d) if so   the reasons therefor; 
(e) the steps taken to ensure the 

application of the judgements in all such 
other similar cases to bring down the 
number of cases pending in the ccourts; 

(f) whether there is any proposal to 
also advise tne Supreme Court to 
invariably state in their judgements if 
thai judgement ig to apply in other 
similar cases o obviate any doubt; and 

(g) if not, the reasons therefor? 
THE MINISTER, OP STATE IN THE 

MINISTRY OP LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ):): (a) and (b) In order t0 
consider the problem of arrears of cases In 
Courts and find out ways 


